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Hon'’ble Mr. Rafiquddin, g
awcble Hto %o@o 5&n@h, 3}1

Mohd. Shabbiz
Mehndi Tola, Allgan]
Lucknow .+ Ppplcant
(By Mr. P. Surendran, Advocate)
Ver sug
1. Regional Direator
Health & Family Welfare :
C-I1/BB0, Mahansgar, Lucknow p
2, Peptt. of National Halaria '
Bradication Programms
22, Shamnath Marg, Delht .. Regpondents
(By Mr. Manik Sinha, Advocate)
CRDER(oral ) H
Mr. Rafiquddin
The applicant Mohd. Shobbir who wae engeged
as casual worker/chcwkidar from 13.10.86 and had
ﬂ
worked till 1992 with cartain bresks, hag £ileod
this OA seeking directions for regularisation
of his services oa the post of Chouvkidar and algo
for quashing of interview letter at Annsoxure 2 O |
this OA. The applicant has also sought direction

to the respondents to givo him regular pay ea tha

poat of Chowkidar. Ragpondaonts have not digputed

the claim of the appllcang)h@ving ksen engegsd

as casual worker with efficct from 13.10.86 till
1292. On the streajth of tha interim ordor pasced
by this Tribunal on 19.11.92, the applicene E
continusd to wogk on tha post of casual chrowkidar |
¢ill 4.7.94 when the interim wap medifiecd, It ig
relevant to extract ths interim orc¢er Cated 4.7.94

to digpoga of the @A, which i{s as under: E
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“On behalf of the opposite parties an application
for vacation of the irterin order datod 19.11.92
had remained pending. % learncd counsgel for
the respondents press £Or the saild application
to be takan up. A&fter having heard the learned coun.
sel for ¢he parties and on parugel of tha |
pleadings on record we are prima facle gatisfied
that the post im question £or walch an offer of
appointment has bsen given t© Skri Mehssh
Chandra Yatat baslongs ¢0 ths SC category and
is a regerved post. The applicani is of
general category &nd hscennot lay dlaim for
appointment against the sald post. We accoruingly
modify the interim ordsr dated 19.11.)32, s
provide that Shri Mahesh C. Jatav may X agppointod
as Chowkidar against a reserved categor),ast.,
According to the pleadings there are &wo''
sanctioned posts of Chowkiday Ona the othe. ,og¢
sShri Man Bahadur is working. Ths learnad
counsel for tho applicant states that there
another post which is vacant and avallable in
Group D. If that is so, w2 provids that'
it will be open to the raespondants to congider
the question of continuing the applicant in
service against ths other alleged available
vacant post. A&ccordingly wa vacate the interln
order by which it was provided that the applicent
shall nrot ke terminated £rom @@ggi@@. Wa

modify the sames accor ingly... .

i

2a %z have heard the counsel for the parties.
Learned coungel for tho resgpondsnts has ﬁairl&
concadad<££&;h@ bar that one post of Group D in tha
Regional Office is available aond r@spondantsfﬁill
congider the case of the applicant for m@gulérisatiom
on this post. We ther fore dispose of thig dA vith
the direction to the regpondents to considarjtho
case of the applicant for rogularisatiocn of kiw
gervices of the applicant against Gropp D po?t taking
o kbaccount his previous servica in tha departmont
ané pass a sugtable order within a period ofjfour
months from the date of communication Of th%n ordar.

Bo costs.

(M.P. Singh) (Rafiquddin)
Membar(d) Mombar(J)
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